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DISCUSSION RE, ACCIDENT IN
THE CHASNALLA COAL MINES
~" NEAR DHANBAD

DR. RANEN SEN (Barasat):
Sir, with'a hesvy heart and a heart
ifull of anguish and emotion, | rise
‘4o spemk on this Chasnalla disaster.
1t is actually not a disaster but a
‘massucre of hundreds of miners. Sir,
ithe Chasnalla tragedy should rouse
ithe consclence of the people of India,
the Gowvernment of India and the con-
cerned Ministeries, The Chasnalla
tragedy has roused the conscience of
the country which is evident from the
fact that ordinary people of India,
trade unions, workers are contributing
for the relief which is being provided
to the families of those miners. 1
must also appreciate, first of all, the
Bihar Government and also other
State (Governments who are trying
io come to the help of the distressed
families, The Government of India is
irying to help them in many ways.
Just now we have heard the report
3 how efforts are being made to de-
water the submerged horizon, Sir, I
ilso take this opportunity to thank
he Governments of U.SS.R. and
0land“who tame to the rescue of
hose miners, in fact came to the help
# the Indian people.

8ir, 1 will now come to the actual
oint, Sir, it is the worst disaster in
he history of coal mines in India. It
3 said—rather it was said—that the
umber of people involved in this
rould be 372, But I say that the num-
ér of people involved would be much
1ore than 400. Why do 1 say this?
‘here were 1100 people who were
rorking in the pit under the mines.
X0 of them were outside the mines
t the time of the tragedy. So accord-
ig to the simple arithmetic, the re-
aining 400 people were lost—let us
ype they are safe and let us haope
zainst hope. But according to the
mple arithmetic, 400 people were
aderground. Then besides these re-
1lar workers, there were six con-
actors working in the Chasnalla Coal

Coal Mines,

wfine, Their number was not known,
We do not know how many contract
labourers went down or ‘were sent
down to the pit. Nobody knows. ']
am not going to refer to the news-
paper reporty for this. But there is
a deflnite suspicion expressed by thé
officials that there were many contract
labourers, The contract labourers are
worse than cattle Nobody cares for
them. No register and no record is
maintained for them. These contract
labourers are used against the ex-
press recommendations of the Mine
Safety Organisation. I will come to
it later. Firstly, much more than 400
peoble are involved. Who are the
ownery of this colliery? 1I1SCO. What
1s their record? In 1973 in this House
we had more or lesg chastised Mr.
Mohan Kumaramangalam for the
accident that took place in Jitpur Col-
liery where 48 people died. An en-
quiry commission was set up under
the chairmanship of Shri R, C. Dutt
and some recommendations were
made but none of them was imple-
mented in any mine. This also was
ap IISCO mine.

What is the history of this mine?
In the last 50 years, it hasg changed
hands several times and abandoned.
Long before when Mr. Mukherjee was
a big man he got a loan of Rs. 40
crores from the World Bank to mo-
dernise it. It was long back and so
I cannot quote from any recorg I
can quote only from the newspaper.
Nobody knows what renovations were
made, but the exper{ officer made a
report to the IISCO Coal Division
Director 'Board that one horizon of
this mine should be sbandoned =t
least. This has also appeared in the
newspapers and hag not been con-
tradicted so far. Of course, enquiry
will be made and truth will come
out. Byt today I ask: In January 73,
coal mines were nationalised, IISCO
was taken over and along with that
this captive mine also was taken over.
At that time did the Steel & Mines
Ministry find out whether any such
report is there? They have experts.
‘When a ynit ig taken over, a thorough
examingtion js made. Did they find.
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ut what isthe position of this captive
ne? Three ysars ago the Jitpur
collierydisaster took place, which was
alsc a eaptive mine under JISCO, Now
the Chasnaila disaster has taken place,
The responsibility lies squarely on
the Steel & Mineg Ministry for negli-
gence and dereliction of duty. Human
lives are not play things.

I would like to put the whole res-
ponsibility on the Energy Ministry
and the Finance Ministry.  am not
Juite sure about this thing but I want
to put before the Minister whether
it is a fact that there was a report by
the DGMS that number one horizon
should not be worked. I know that
<the officer made {that statememt to
the newspapers, Secondly, whether it
is a fact that such de-watering before
working up the horizon was recom-
mended? Thirdly, when the contrac-
tor's labourers were sent down, was
there not water inside? My report
says that there is heavy seepage of
water, Whether there was any re-
commendation for prior de-watering
before working the mines? Coal mines
hate become death pits for the miners.
On 8th January, 1976, I had put a
®lestion to the Labour Minister be-
cause the DGMS comes under his
jurisdiction ~ After the Chasnalla
disaster, within a few deys another
disaster hag taken place in Sitapur
Colliery. Ag 1 have already said, hu-
man lives in eur country have no
value Miners job is to produce more
for the country but observance of
safety rulez is nobody’s business.
Neither Mr. K. C. Pant nor Shri Ra-
ghunathe Reddy are bothered sbout
thust.

The labour leaders sitting on the
Congress hencheg will bear me out
that a court of inquiry has recommen-
ded banning of contract labour
but this ig still going on. There is
great deterioration in the safety mea-
sures during the last two years. I
only quote two years accidents—1973
and 1975. These are from the Gov-
ernment reports. In 1973 243 people
were involved and in 1875, 277 people
excluding Chasnalla disaster, were
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involved. If we include Chasnalla, it
comes to 700 or 800 pevple. Why?
Because there ig no safety rule ob-
served in the cosl mines. at is the
pogition now? Here | have got a
paper cutting. The Director General,
Mr. B. N. Bhatt, Eastern Region says
that he has only 20 Safety Officers
to look after the safety of 1,70,000
workers. A Welfare State talking of
socialismm ang socialistic pattern of
society, does not have money to em-
ploy more officers for safety of miners.

As I had sald Mr. Pant and the
Government of India are interested
only in raising coal, and the workers
are raising it at the cost of their
nves, I now quote from the note given
by the Coal Mines Officers’ Associa-
tion to the Committee to review the
Mines Safety law. It says:

“After nationalization, the sup-
ply of protective equipments,
capital stores etc., is not up to
the desired gtandard.”

One would say that these officers
were against nationelization. I know
that not all officers were against; but
some were. But I quote Mr. Xanti
Mehta, whose statement has come
out. He has said that even before
Independence, conditions Inside the
coal mines were horriblé and there
has not been dedired improvement, He
belongs to the Congress; he is an
INTUC leader. Theére is no doubt that
the safety wmeasures are observed
more in violation than in observance.

Now about the supervisory staff
who are not so much of higher-ups or
very big bosses. In a note to the above
committee on 23-12-1978 from their
association ie, 4 days before this
Chasnalla, disaster and 5 days after
the Chinakuri disaster, they have said
—and I quote:

“All safety provisions have been
1gnored and mines are work-
ed in violation of them.”

Their own officerg aré saying this.
1 do not ind Mr. K. C. Pant here
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Probably he thought that Mr. Chand-
rejit Yadav will be hammered here;
but he is more responsible, Mr. Yadav
is responsible for Chasnalla; but Mr,
Pant is respansible for 700-0dd collier-
ies owned by the Government of India.
More prosecutions by the DGMgS are
taking place for violation; in 1974
there were 11 cases of prasecution angd
in 1975, 26 cases, The DGMS has
blamed the management for the acci-
dents. He has held them responsible.
They are under-staffed, ag I had said
earlier. Mr. Raghunatha Reddy is not
here. He is in Rajya Sabha—] am
told. The mines safety organization
is directly under him. So many times
in the Lok Sabha and the Rajya Sabha,
in the Labour Consultative Committee
meetings—whose members are here—
and in the meetings of the coa) saiety
organization, the trade umnions have
said that the mines safety organiza-
tion had to be strengthened. It 1s
under-staffed. It is said that money
is not available. Mr. Subramaniam
and his predecessorg could not get
money to appoint qualified officers as
mines safety officers. This fellow
DGMS laments that in the whole of
the eastern region, for 170,000 workers,
he has got only 20 officers. I cannot
read the whole statement. He says
that hig officers can visit one mine
after a lapse of six months, Thig is
the position. That poor fellow may
also be responsible for many acts of
commission and omisgsion, I don’t hold
brief for him. But this is what he
hag said. Nobody hag contradicted it.
He has said it in Calcutta and in
Dhanbad. In October 1974 such a
dangerous thing took place. It was
an underground explosion in the Rani-
pur colliery, The DGMS put the blame
squarely on the management then.
Atter Jitpur accident Mr, R. C. Dutt
had made some recommendations. In
this House, the Ministry of Energy,
when asked a question, replieq that
those were under consideration, The
Government go on considering recom-
mendations of such commisgions and
committees, They do not take any
step and people die. They die in hun-
dreds every year, The Finance Minis-
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try has no money and so the Labour
Department cannot employ proper
persons. The only businesy of the
Energy Ministry seems t0 be to raise-
coal; not to see about the safety o
the workers. Shri Pant should have
been here during this discussion, But,
unfortunately, he ig not present here.

Three safety conferences have taken
place between 1958 and 1973 and they
have made recommendations like the
appointment of proper inspectors, %
number of inspections by the officers
of the DGMS, etc. Any number of
recommendations have been made.
One of the recommendations was that
the representatives of the trade unions,
irrespective of political affiliations,
should be associated with mines
safety orgmnisation. That has been
ihe demand of the INTUC, AITUC and
all the other trade union organisations,
whether affiliated to the central or-
ganisation or not. Yet, Government is
still thinking over that. 1 am told that
in certain collieries in Bihar apad
Bengal, even though the workers have
made this demand and the mines
safety organisation has been vocifier-
ously demanding it, no worker has
been associated with it. Should not
the trade union workers be involved
m it? But the bureaucracy does not
like that,

The DGMS in a statement earlier
had statd that rescue operators, etc,
are not always available. Look at the
Chasnalla The newspapers reported
that the Government of India had {o
bring pumps for de-watering from
Poona. Even though Dhanbad and
Asansol are two big colliery areas
producing the best coal in our country,
proper pumps are not available in
that area and had to be brought from
Poona. I am told on enquiries that
smaller pumpg are available in that
area. I say that the mines safety
organisation of the Government of
India should be equipped with at least
the minimum requirements to meet
guch exigencies. Yet, the fact remains
that we had to bring pumpg from
Poona and, ultimately, from USSR
and Poland,
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The safety conferences between
1858 and 1973 made certain recom-
mendativns. But none of them has
been implemented so far. The third
safety conference took place at Cal-
cutta and the Chief Minister of West
Bengal wag askgqd to make a speech.
In the course of his speech, he asked
what was the wuse of mak-
ing recommendations when those
recommendations were not im-
plemented. Our Chief Minister, Shri
Ray, is not very famous for his very
progressive or very socialistic outlook.
Yet, when he found that none of the
recommendations of the safety confer-
ences has been either accepted or im-
plemented, he was forced to ask: what
was the use of holding these confer-
ences.

Even though the R. C. Dutt commis-
sion made 1ts recommendation in 1973,
as far as I know, 1t is still under exa-
mination I say that four Ministries
are responsible for thig Chasnala dis-
aster, namely, the Ministry of Steel
and Mines, the Ministry of Labour,
the Ministry of Energy and the Minis-
try of Finance. They are playing with
the lives of the peaple. I must say
that I have no persona)l grudge against
Shri Yadav. As soon as the Chasnala
disaster occurred, he went there, stay-
ed for a couple of hours and since the
atmosphere was not congenial, he
went to Chandigarh where there was
much cooler atmosphere, 1 say it is
true. Let him deny whether for three
days he wag staying in Chandigarh
or not? If it is not true, 1 will sue
the newspaper which has made this
report. The presence of the Minister
was necessary when atleast 372 deaths
were apprehended.

As 1 said, we are playing with the
lives of the workmen, The Mines
Amendment Bill was passed unani-
mously by the Joint Select Committee
in the year 1973, Even the Govern-
ment gide agreed to that. There are
Members here who were the Members
of the Joint Select Committee in 1878.
They made certain recommendations
in regard to safety measures, This
Joint Select Committee consisted of
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a
Members of both Houseg of Parlia.
ment. That Amendment Bill has.
never geen the light of the day.

Who sabotaged it. D.G.M.S. made
a statement on the 24th February, 1975,
that means after waiting nearly for
14 years, that the Bill was facing
some trouble from vested interests,
Who were the vesteg interests? This
was a newspaper report. Nobody con-
tradicted it; nobody hauled him up for
making such a statement, such a
damaging statement, I say it is good
that the ex-gratia payment is being
made to the families of the affected
persons. The mine 1s being dewater~
ed. We are hoping against hope that
some lives will be saved. But no
amount of money can bring back the
death to life. The Chasnalla disaster

1s a sad chapter in the history of free
India.

1 say let there be a thorough en-
quiry 1ty the Chasnalg affairs I
quote a statement from the President
of Burdwan District Congress Com-
mittee,. Mr. Pramanik, President,
Burdwan District, Congress Committee,
Asansol ig under Burdwan District.
Therefore, that gentleman wag very
much worried. Five or six days be-
tore, a disaster took place and that
took place in Asansol area. He says
in Calcutta on 7th January, 1976;

“Collieries were ng more safe than
Chasnala, where nearly 300 mines

were trapped below pit in floods and
subsidence.”

Mr. Pramanik said the mines at
Chinakuri where the disaster took
place on the 18th of December and the
adjacent coal belt, as well as mines in

the Kulti region, were al] not quite
safe.

1t means a very big portion of Asan.
sSol area was not quite safe, This
gentleman is worried. According to
other sources, a fire had been raging
for 15 years, That is nothing new. He .
turther says:
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“The entive situation in the coal
belt should be examined thoroughly
and steps initiated early to prevent
a re-vecurretice of the kind of cala~
mity that took much a heavy toll of
life &t Chas Nala.”

As far as the nationalised mines are

oncerned, the whole position has to
e gone through, ang in co-operation
"ith the trade uniong, this enquiry has
) be made in regard to all the collie-
eg and see whether the safety mea-
wes are followed or not, who are
mponsible for not implementing
wem?

When the Chas Nala Enquiry Com-
ittee was set up, the All India Trade
nion Congresg wrote a letter to the
inister that the workers’ representa-~
‘es should be there as assessors

I have no grudge against the INTUC,
1o not know whether they have also
ade that demand. But we hag made
at demand. The Steel and Labour
nistries did not find it necessary to
sociate the AITUC in this thing.
'wever, that is not a very big thing.
t the truth come out. But I say
1t a thorough inquiry has to be
de into al} the coal mines that exist
India if we want to avert further
aster,

n the end, I offer my sympathy to

suffering people and their families
o are suffering so much because we
ilg do very little for them.

ot TR AW W (AFER)
TH HEET, ATEATAT ¥ FHEAT 2W
firg i @Ew & fag @@ W< @
1 §Y fmarors gdem &1 €9 g¥e
AT gEw df o Ty e
® 27 ard@ ®t W iy fad) o
@ & g7 Y ATHATAT aF 28 FY
R agar | Fgt Yo 2&Ars ey
I@ T ANA FIW wfow § | agl
AT Q@A T AN KHSBT @Y MY
wife 28 ol wW TR
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w1 for afl a1 W gafeg o W
way gafadi A, 99 ey w, w
afefadt & ard ¥ swery & fog fir formr
T F4T ETA AT G FTE | G H g
39 A1 guAT 35 Wi wiEr A
fafnee & gafuwfalt § awew g
A & 777 9T, P I F g *
fora i & agaT s fear ar g
a7 af T F1, IgFT (AW € A}
gafy ofiqr &1 gawmr oy AW ¥
T AN FE W ORI FAw W
FFT wrer arer g g, ww glear &
12 7g feat A Gew g, FgH AF
HIEe & AT FEA WA Bres g, 97
i A g7 ®) w9ar favg g faar
oYT qff Jver g€ ) AfeT ww aw A
fagerr 7@ 1wl ofr iy A St feoi
sy 7 fadl, star fF qada adr s
¥ amamr, oft Y gaar o §
Fd URIT qF g9 H FTHr &
tomfram § warAr @ fF
Fro ageEr s g o A gz
&% & FE 8 oMY g Y =F9T
a7 AR qT F T WA FIT T T |

At Y qoaT K {17 F € TR
# JT FE AT § ) WF TF AT AT
%) og feE & fr 372 ot & | fopwr
ot wfasfor a9 @g goav
fasft & & oeat agt mrar, wfe-
F1few & 9 g qar g & 5 372
faa & 19 F99TC Sw § IH F waATH
Wt I sy & ¥ 37 372 F A
g wredt @@y & w375 A dEr
FaaTE AT 2 1 I T I¥IR F A oy
119 1 39 & 98 3% 77 wfeq o
#qmw @ wfyg A wIwT 42
Wl A §qE W T gT q & AN
T gF @ g9 gde % agw ) gl
¥ =z far w® $F@ax WX
wwdr wifee fredr @ 1 fve ot ®
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gzt ¥ &y wed somw $ow, ww S
e WSt W 17 gmaked =
& v iife wad Rt g § o & fad
8 oty weet § aife vk feare
et ® ol W AT & fr 3
faww awd §

AEF T TET F T FTH ZTF
dar fof e F qw frar AT
o¥fY fax a= ol oft aoedd, T gdear
AWM AT EH G A W @ femr
gaT FAT ¥ HY A v ¥ qHay
et gk | wegafa o & oo W ¥
%! fear § | 49 WY ST & gnvR
THF | FTAT TUT /) @ O aE}H & 7y
Tt o W € YA ¥ ey
¥ ave, dar f wror w7 o & e AR
T w1 & Y wR dare A Jwar g
w$ ¥ wAwT afeEw wifmgE @Y
wFar & gafe fam sl Y awg A 7
orw frgx g7 & I FTON WY 33
fear a1 it 7% 3¢ gt € @
t fr oo og N oY gweTE AT B
¥ WOA {IY w9 FTE TEifET W X
ot & wedt g @ T wrE
& & f o Qe & W@ FTOT 9
T 1948 ¥ qE AR @iE F wE oY
faw # srar o= gy W gan AT W
1945 FT JHHT YT TEW 9T | IAT
A7 AFW FT GHTC AAFT  IqE
HF Y sa% v gy ¥ 7w
g @ 97 1 A% growew 7 o7 Fw
g v&r 91 ¥fFw wed QrEAA W Ay
wa fas 80 #r FAwr€ st &
B0 BT ®T €3¢ WY 2w Agr & | A=
i fogd @wa ¥ 9 I9ET 60
AT Far & | o ag e A §)
W ¥ FF qdfwA € vy ovd A qwy
g affr7 & E fr w9 80 BT H Ay,
160 WE 7 § awy @i | 9%
W T PR AT | 5 wAEd § A
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9z oY ®TW I P TT | 9T I TS
® fF 7 gt 7 FTOT AT &Y AT 8O
% A1 J fosag gaend alY & I
F Fg 79 47 #7TifF @1 45 ¥ A
& WIATT 7 TZ 4T | AT FEAT F F127 797
&Y a1 finv rfey spfeen wiw sy 93d)
E 1 9g T A FEMFW@ §, AT ¥
FEd § A FEFT & Iq & 17 7
T EA 0 q AR QT T F R
FIA G | WIT qF FEAT FT FIH W T
ot g 7gT gt & T wrelt §
5 o weiter @t WY oY argesler
& fag agt oifae anfew wr Fwiw
3Y &\ AT § SUIET qrACHN 49 &7
wWE #7 & ufus § wfas et
Freprery oY wferr 720 § 1 ¥w A WA
HT T AT v § 5 @ ardr
AER KWW EAC A& oft 77 fe
AT & |

LT 470 KT THY FT EAAVAZYT
WIT I FT W 80 FE ¥, aTAT
Wt mwrfay § fv I ¥ T
¥ wor & ot wafadew gur gy
oz oY Fargr aran € fv 1968 oy
a7 g9 aFT wr frered ) Sifew
& nf, &fwa oY & qver Frwad
¥ g ow gw f WY Qe wEg,
@ifer 2 weft ot wif wY 1wy &
qt faeTer @ wer qEr A%
g ¥ ag oY fET WY wEr o9
& T Ayl ox AT QAT X I9
QY ®t qgT & wagl & faear waw

wEqW WENE, ATCAq { TH AXE
F @ERf & ¥R FY TE HT A7
aifegd a1, *qifs fw & wqoTeEw
ag ¥ T &1 frerw ¥ar wifgd ar
T I§ & W oagr W WI
Y arfgd oY, Afww wd ogd F5E
aifes B @ AW wg W@ AWK
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0T wrx o ag daEr omh ad R,
o & S oft 97§ ol ww g
forg ®Y agsr & oY e a1 degw
& ug w0 At a7 graw & A
w1t § fawe ot o ¢ gaF
E-mv ag A gdeaw @At #
€ f9q ag o=t Y wrar ¥ f5
TF qTE A LISAH G g foror A A<
€F TIE ¥V 97797 F2 fow ¥ @A
¥ grmrg oivgw SE ¥ awan |

ot Rar fv wadg wefr A F

& Faarar 10 Ar@ dqw O IFH
sfafer #1da  Far qr, FfFa #7o
®qWT 7z ¢ v wiw ag A #w
&Y w3 gy, #ifE wgr ¥ AT
q1, 37 F[ WIIT g Y TG40 &)
¥ o F e 1958 ¥ 1973
FNT 7gd A ane) FEbIA R
aTE feamar wigar g ga AT wEHAT
# A W fawsed £ 05 & o aw
T aw® & gevefidz wér gf, qafy
& wam fawrir 1 geaa 1 97 39
H FE N artarwagr W g @
R/ 37 A7 Ay weAfAAT A, 7
Wt 9 Y | garr e A oag
WA ¢ fe Faaht gz grir e,
BT X & 60 wfawa 7 7 frr
N T ads ¥ frex ¥oNg Ak
AT 37 & g swEeqr A qrg A
WE A W Al w1 OBHIET
T® CFC a7 gFAT 1 THF QIS
Y F &5 ¥ g g el # JT
w1 oY wiTqg garar qr 5 giad
gaeami & w70 20 WY@ #7 qAT
Az A §, faad & g7 7 wifaaw
& sF T 75 afawa &1 zrar o gward
wawg ag & f5-ag oY& @ fx @i
*F FW X giead QAr AT §
AfFT 75 afame Srzrar a1 FFar |

1966 ¥ ux egggrigs wiwew

Coal Mines (Disr.)

fraw wmr T | W ¥ AT I W
afoeasr 3x & fod e OF
¢, Sfoww & @ wmgy & ¥avw
W1 w7 aw Famw 30 whwa wit
s e &Y o wr ¥ AN X
fog agt 9T &9 & #w 78 faMr ¥
72 fofy & &9 &% a1 T HF FITC
aremrd @Ar wifgg ) ]fwq oW
FENRF FT FFAWTHE A4 AT Av
g w1 AT WY @gar @ agd
sTg g g I @, agy wmEl a%
U AT WY 2 AT agT wmgt 9%
sqTEr FI@ g¢ favele g1 WA R
o 39 farwre § 57 g &7 gdean
g1 orar § 1 S g% gfrag-
Aza wagdd #1 faad wifgy F§ dee,
X, A, TN F qET FT LANHBT
1T grgz i@ WA & fag g,
g |I¥ 9@ g 9F & ST w1 QI
Tawd A& @ gqrar &1 gafed
ggzam g AT

Tsqs wEET, 9 ggeAr ¥ A9rH
F 24 wreAl, gfagag ¥ 12, 99q,
¥ 17ATINTF 27,I9I0IMF 21,
qET IIA & 6 IEG[ F 6, WIS HT 1,
FIT AT FT 1, TET 115 ATHY
MNT 260 wrEdT fagre & 41 ¥
FT §F fAET FT 375 WA IW
ggezar § Ay &)

dEH dod ®T ATE T qECH
a1 wrefya @0 gEar § fEarres
¥ 1972 ¥ wgreg@ ger, A
dam 4 A for 19738 o
g 8, 3@ &7 WY 9T FTEHEAT LT |
Wi TR R & graeg X W19
¥ savafaar, e A AT RraEATE
oY ¥ wworr A f5 oF g A fw
@ifqae fear a1 38 %1 1 99
=y fegr QAT | g AR AT FAA AT
qez 1036 %1 ¥ fag & wqare A
500 ® qMIAT IH FT 10,000 ¥o
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sARw w1 fada | wrT sEF
qre feqr N w@r A ST g
¥ wugy &1 I FH/UA TN HT EF
gifawr A& gwm zafed 1936
& A %o #1 77 97 10,000% FY
T® § af@sq g wfgy s g
srawmaraagT ¥ fog aqfas gomEg
#1 wn fraffa s sifed | o
1T w T e ¥ oqwar § @)
FH ®T 50,000 FFFWT fAwar &
T gark 93r9 ¥ 99 g9 ¥ gafudy
F1 UF F@ ¥o 3T F, A ax =y
Fo F FHRAATF XTI &1 qradIx
st ¥ wArgraAz frar 81 T Sy
arfegd & ooy fgarm & Swen @
R G ¥ qHTAF F WA F AT
oo 9 W% T § ¥ fagsw
g fwrodydmr 7 W@iw s500%0
A &t g AR Aqar, 39y sawEr
A FE F A FAifE @IA F
WAL AT F JAGC AT rar W
qF AT T AV IART ®EATT HT
1% g% g & @z arom gEady
Ffgad 1 Fu A fadey § fFaw
TR ®Y swredr gt wifer foaw
¥ wx ol w SeAE Y T gdE
W AT IT & wifaat w1 Ao qay
¥ Ywig faaar arfed, aur A gdzar
| wand g AF IT BT A B
sgasar g afgq aqr ¥ dw
®! 59 d@ § wie s@r =2fzgd fw
gaEAmE Al ® gl FH ary v
2F I IF)

goa ® TIWM FgAT AT
Fuhacariagdwa ¥ femrd ) Ffwa
¥Z 99 917 ®1 & 1 yfafegar 25%0
fma & qux w@r Ifgd ) TEr
N®T qR qz W wgArd v Fa<
qrd ¥z & &Y BN wRARITT
g ® ®f gzar Aff @ wf &)
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3IF WY FORIT AFIFET Trady
&) o7 EFew w1 WM YIEARS
T %1 § 1 ¥ w1 grddr 2w
grar arfed fog & sm goany
FT 5 | AT qgEwraa § o, fwq
#rat Faq g «F ferifer & 59,
qIT IF F1 AA-LFIERT AAT TGT |
gafag goEe &1 9ifzd & 31 *
Sfag w17 fear a9, 37 # 9I9LF
feaqr s faay a3 QU@ERT FT T
7Y 37 & GIGEIA ®F BE #AT
g omw wESr gy ¥ qAgLd
§ gg qron g1 ag & fFww fawrw
1 gEY TgrA g1 Nar g At eq OF
fagar aga &1 o @ & ¢ #
grar & | q1 a8 grEa # AR AAqa
Fvar =ifed |

SHRI SAMAR MUKHERJEE
(Howrah): While the debate is taking
place here, the unfortunate miners are
still under the mines trapped and
their families are still uncertain about
the fate of their men. But, generally,
it is to be accepted that nobody will
survive.

Now, it is admitted by all that this
is the worst tragedy, the worst disaster
in the collieries of India. Thig tra-
gedy has taken place under conditions
of emergency. The government is
declaring that a New Era has started,
an era of discipline, an era of produc-
tion, an era of advancement has be-
gun, but the worst tragedy took place
in this era. Why? Why did under
this new era this worst tragedy take
place? Accordiny to my assessment
of the situation, it is because of the
bureaucratic implementation of these
twgy slogans, ‘More production’ and
‘Discipline’ I visiteg Chasnala on the
30th. I met my friend, Shri R, N.
Sharma there and I am thankfu] that
he helped me and with his assistance,
I got some overall idea of the sifua-
tion there. The reports I got I want
to place here,

The workers of the night shift on
the 28th struck work in protest against
the order of blasting coal there, This
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piece of information hag never seen
the light of the day I was told by
the friend who ig the President of the
local INTUC who helped me in seeing
these spots that written protest was
submitted to the local management
against the order of cutting coal near
that wall but for fear of discipline—
as it iy emergency now—ang for fear
that they will be charge-sheeted and
will ‘e suspended; they could
not defy the order. So, they
had to succumb to discipline and it is
the conviction of the workers there
with whom I had talkg that if was
this overworking of the mine neglect-
ing warning that had caused this tra-
gedy. Maybe so. After investigation
what will come into the report or the
document, I do not know, but I was
tolg this by thag friend—Mr. Nisar
Ahmed, INTUC President of the local
unit who accompanied me at the re-
quest of Mr, Sharmaji. He told me
that there 18 record in writing that the
workers protested because they have
some horse-sense about safety, they
know and they have experience and
that is why they have objected

SHRI R. N. SHARMA: That will be
used in the Court of Inquiry,

SHR1 SAMAR MUKHERJEE: May
be, But I am placing this before the
Minister and before the House.

1 have also been told that one Over-
seer gave in writing a warning that
this wall may collapse any day.

SHRI R. N SHARMA: There is no
Overseer 1n the coal-mines.

SHRI SAMAR MUKHERJEE: What.
ever it js, I am placing before you
what I heard there.....

SHRI DASARATHA DEB (Tripurs
Easgt): Maybe some other functionary,
if not an overseer.

SHRI SAMAR MUKHERJEE: These
things are getting currency there. It
is not that I am telling these things
in order to digcredit the Government.
I am only placing before you what I

heard there.

“Coal Minds (Disc,)

This is a very grim iragedy. With
all seriousness we should .discuss alR
the doubts which are dominating the
minds of the workers there, Now it
is adrmutted that the norms of safety
had been callously ignored.

16.00 hrs.

The main effort was to step up pro-
duction, let any consequences be
there—-whether wall collapses or whe-
ther People are entrapped. Mr, Sen,
an officer over there told me that the
usual daily production was 450 to 500
tonnes. From 1st January, the target
had been fixed to 600 top 700 tonnes.

The officers responsible for all this
were very much interested in increas-
ing the production,

More production and discipline were
the two main slogams under emergen-
cy. Safety norms were completely
ignored and the norms had been com-
pletely violated.

So many other reports have also
come 1n the newspaper. Some have’
been referred by Dr. Ranen Sen and
some have been referreq by my friend
Mr. Sharma. The map was an old
one. It was shown there in the map
that the wall was 80 ft. According to
the Mines Act, the safety barrier
should be at least 60 meters i.e., 160
ft. Mr Swaminathan, Reporter, Times
of India hags stated, though in the map
it has been shown as 80’ but actually
it 1s not 80’, it may be 60’ or even less
than that,

I was told that these workers struck
work in the mid night shift of 26th.
They refused to cut coal at that point.
It is also heard that there was some
blast 1 do mot know whether there
wag actually any blast or not, but
everybody admitted that there was
such a big sound, it apeared that there
was a big blast.

As per the Fimes of India, the quan-
tity of water gust shows -that the
breach in the wall wag more than 8.
Water was just on the top of the first



Aceident in Chasnalla PAUSA. 22, 1807 (SAKA) Accident in Chasnalla 226

Cagl Mines (Disc))

iunnel in the abapdoned mine, The
epth of the tunnel ig 535°'. The depth
of the second tunnel is 935°. The third
tunnel of depth of 1335 is not work-
ing now as there is water over there.

I was told that immediately after
that disaster the attendance register
was removed and the workers are
very much suspicious that there will
be tampering That is why the wor-
kers got entaged and they assembled
before the Office of the Manager, Mr.
O’ 1. 1 was told that that Manager
arough some of hig assistants remov-
ed that attendance register.

Workers' tempers rose so high that
they threw stones, Some of the glass
panes were broken, Police authorities
came They announced in the mike
that unless that Attendance Book is
restored back, everyone responsible
for removal of the Book will be arrest-
ed. In the afternoon that book was
restored back, In that book ji is re-
corded that 412 people went under-
ground; 40 came out. Bui thig 40 was
challenged 1In my presence, the Assis-
tant who helped me, told another offi-
cer  He told thus 1n my presence, He
told him that there are 4 names which
is not in the st They are missing;
they are still there. The officer was
asking mg to sce the distribution sys-
tem, He immediately told “you give
me the name, I will check up, whether
it is correct, whether they were there
or not”” So, what I say is, the num-
ber figured in the register or the re-
cord of atiendance is not absolutely
correct. Because, I have seen this on
the spot. From 372 it has now come
te 375 Bui, a< T \wd, the workers do
not believe that only 375 have gone
underground, There are some con-
tractors’ men and the practice is this
that some of the contractors’ men go
underground without signing any re-
gister. There is ong name of a con-
tractor, Ajit Singh but the names of
his men are not there. So, it is evi-
dent that more men are trapped in
this tragedy. Sir, the loca]l manage-

1929 LS—8.
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ment, is trying to under-estimate the
number of these casualties. We know
their performance for the past 8o
many years and you cannot wash away
these doubts which arige in people’s
minds

Sir, there 18 also another threat. I
am glad that the Sudamdih colliery
has stopped working from 5th Janu-
ary. I have got information from
some source which I irnmediately in-
formed the Minister that any day this
colliery may face the samc disaster.
There is also a big storage of water
ahove it. The seepage is very danger=-
ous and there ig no proper protection.
It is good that thig colliery has stop-
ped working., There is another col-
liery, Jitpur colliery. I{ is faced with
similar danger, similar thieat,

Sir, this Chasnalla disaster has high.
lighted some of the basic weaknesses
and the opcration of the dark forces
there We will know how the dark
forces are operating. This 1» from the
Tiunes of India of January, 3rd.

‘Miners who evade lhe gangsters
at pay offices, ure pursucg in their
homes. There is no way to escape
or redress It is useless to turn to
the police who allegedly get a cut
from the big money lenders to look
the other way. Some policemen are
alsp alleged to be engaged in money
lending business. No succour can
be obtained from security guards at
thie mines who themselves are the
roughest and cruellest of the money-
lender gangsters, Many of them in
the old ways were musclemen hired
by private mine-owners to subdue
labour After nationalisation they
have been given a permanent tenure
as security guards.

So, Sir, this is the sort of condition
under which miners haye to live
there. Thig tragedy has highlighted
g0 many things. The machinery of
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the Director General for Safety of
Mines has not been strengthened, All
the recommendations of so ‘many
Inguiry Committees after the disasters
have been sabotaged ang this is not
something which is an isolated case.
The mineowners are very powerful
and they can sabotage any recommen-
dation, becauge they are living in a
capitalisy system; the Government
defends that capitalist system, though
talking of Socialism.

That is why I say all these vested
interests have very strong hold on the
machinery of the Government, Al-
though we 'may shout here, I have no
confldence that there will be any big
remedies found after thig disaster. I

may say that we are going to see far
more disasters in future,

MR. SPEAKER: You must conclude
with this,

SHRI SAMAR MUKHERJEE: I am
concluding. I agrec with what my
friend Shri Sharma has said with re-
gard to relief. Government should
give its serious thought to change the
Act and provide for more relief so
that the pepple, throughout their lives,
have been rehabilitated. Those who
are the victims of this tragedy are
now getling the attention but those
who are losing their jobs now because
of the closure of the mines should not
also be neglected and confidence has
to be created among all the employees
and throughout the country. And
Government must act very very seri-
ously to observe all the safety rules
and bring before the House the Bill
already amended and recommended
by the Joint Commitiee without delay.
1 pay my homage to all those viclims
who are still in the trapped mine and
my sympathieg go to the families who
have become the worst sufferers.

MR. SPEAKER; Mr Damodar
Pandey. Beiuvie you stati, _would Te-
quest the bon. Member to kindly con-
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fine his remarks only to ten minutes
because, if he exceeds that. I am
sorry I ghall have to exclude wmany
more Members., So, in order to in-
clude as many Members as possible,
kindly confine your remarks to these
ten minutes,

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Will it apply
to the Members of the Opposition alse?

MR, SPEAKER: The Opposition
have their time. In the case of Shri
Samar Mukherjee, 1 Have given him

more time than what was due to his
party

SHRI SATYENDRA NARAYAN
SINHA: There are two speakers from
the Opposition side.

MR. SPEAKER: That is right, Now,.
Mr. Damodar Pandey.

AT queE  (FF(ATT)
woIsr WglEd, A W gEw gHedl
gt 2 9 w1 W= wTE AT v E
7 5 AT F ATA F WL £T 17 A
§o faraer el wf 3 gl
TH AAAL 9T AL FP FEW SfAA
agr & & go a1t § $9 g agn
f a7 gaeaT @1 9@, 57 ¥ fm A
frrivar<t &, oife 1 & § og faew
FTAT 1T § F WIS T AT T WA
faam &, a7 =gr Aifwa &

FAIL ¥W W O q1@ RAT GIAT
qwgT FW OFW § 1A TF A
ghear gf &, Wi FEw 0F A,
TaiE 1975 ¥ QX fggerw ¥ W
gdeATE gf &, 99 ¥ 275 4T 300
wrady A § Wi T 1500 WMIEHT
wiR &7 & ww go & dw e
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W qdawm, o AT g7 WX
oy ormf, ¥ FATAT &, o ey ® AW
¥gluw w@T 9< w9y arg-frare
gaT &1 % wiwew gf o fafr
F @ qC graea gE o Awgd A
T R ¥ FTE grave I, ¥fx
AR T T q9CHT FT 1% g0 Ta0
forer aqrar &1

AU gama & fFoamy o faew
gATY @TRA &, 99 &7 Ot T N
¥, af¥w & ar@ FEe GQT AAGT
AN @I ¥ oA ST F
AT@ 2, T WI7 BEfET W FE HAAW
ufAets, 7 &Y S OF A wETT
& T vz fmr ar4ar ¢, #HIT 3§
TET AN gIRAT FAT AT R, IR A
an & slafafaar a1 47 g w97 &,
RI% 37 fAg qff germ =7 3=y &
fam wag fraifra frar a1g A1 39
9% 77 93T § Fga & ) dar fr 77
q§-aFTHT A ga1a frar & A
FEFRVT g AT AT IAARN AT
RIESIEE N (X S D B E e e A 1
AT [ FIA G 90T, 7 I F fam
ERCAE L IGRARE I E ik el e i
#a, 71 af@r™ mAmg Ty vgm,
IA F 3G THAT ®VE | AT WET
g g 9agd & F | & T qEE
F Arg gat F@T1 5§ & g fawa
9% 9 aEH g WX SN & fAQ §wa
fagtfea frar )

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad), Mr Speaker,
Sir, as hag been stated by the previous
speakers, it is clear that this disaster
in the mining industry has displayed
how illequipped we are to meet such a
situation, The Minister has stated
that one million gallonsg of water is

Coal Mines (Disc.)

seeping everyday in the mine, There~
fore, there must have been some
arrangement for dewatering.

Besides that in 1856 a similar disase
ter took place when the roof of the
Barodome mine collapsed due to heavy
rainfall on the surface entrapping thir-
ty-nine persons. Dewatering had been
done and after 19 days 11 persons
were foung to be alive as they found
shelter in an air pocket. With that
hope dewatering has been done here
also but it has taken a long time and
we had to ask for help from Soviet
Union, Poland and other countries
No doubt, they readily agreed to send
high-powered pumps for which we
are grafeful to them. But, Sir, js it
not a sad commentary on us that des<
pite such accidents in the past we
have not made adequate provision for
high-powered pumps in the event of
such a calamity,

Secondly, it hag been admitted that
the authorities had left or were leav-
ing nearly 80 feet layer when the Cen.
tral Mining Research Station on a re-
ference by them in an earlier cases ad-~
vised them to leave the safe distance
of 160 feet between the two workings.
The content that this was a ‘develop-
mental colliery’ not intended for extr-
action of coal is not intelligible to me
and to many other persons in the coun-
try Even in this case there would be
blasing and evtraction of coal, There-
fore, I would like to say that the min-
ing authorities have shown criminal
negligence on their part in not consult.
ing the Central Mining Research Sta-
tion or for that matter the Director
General of Mines Safety for advising
them =about the safe distance between
the two workings.

Then again Mr. Sharma has pointed
ithat they did not prepare new maps.
They were working on the old maps
and did not know the level of water
in that khud. They did not know
whether there werp any gasses in the
pocket of the mine because there was
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a loud report, an explosion resulting
into subsidence and flooding of the
mine, Al this point out to one thing
that we have not been observing the
safety provisions with care ang con-
cern as is expected of the manage-
ment of a public sector. It has been
stated by Dr Ranen Sen that three
safety conferences have made earlier
certain recommendations which were
nol implemented and also the courts
of enquiry have made certain recom-
mendations which have not been im-
plemented,

Last year, in a seminar, the Director
General of Mines Safety said that 75
per cent of these accidents were due
to non-observance of safety provisions,
The Health Minister of Bihar, who is
alsp a labour leader, stated the other
day that the disappearance the pre-
vious year of the inspecting staff has
led to decline in safely standards.
Why is it so? 1Is it because the min-
ing authorities have been asked to
raise the production? Is it because
they are more anxious to reach the
target of 12 million tonnes production?
Is it because, in this particular mine,
production was lagging and while they
were trying 1o make it up with in-
creased efforts, they have ignored the
safety provisions?

The Court of Enquiry is going into
this question. But, I was g little am-
azed that thz hon. Mmister made a
statement that the safety provisions
were observed In my opinion he hag
no business to say so and he should
not have made that stalement, It was
rather hasty and in my opinion, it will
tend to pre-empt the findings of the
Court of Enquiry. In the face of this
volume of evidence ihat the safety
standards have gone down, he should
not have made this statement. He
will notice that the inspectiong are not
carried out regularly. I wonder whe-
ther these mining authorities had con-
sulted the Director General of Mines
Safety. Was it not incumbent upon
this organisation to carry out inspec-
tions? Why did they allow mining
operations to go on with the layer of
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80 ft., as is claimed, although it is
doubtfu] whether it wag B0 £t. oy less?

My frieng Dr. Ranen Sen bas given
the answer that this Directorate (Gene-
ral of Mines Safety is under-staffed,
that the pay scaleg are not attractive
and that most of the posts are un-fill-
ed. Some of them have already left
the organisation or are leaving for
more lucrative appointments else~
where. This situation should be recti-
fieq by Government. I entirely agree
with Mr R. N, Sharma that Govern-
ment ought to place this organisation
on a firmer footing by giving them
adequate pay scales and all that, treat-
ing them as technical personnel and
requiring the staff to have particular
qualifications so that the safety stand-
ards could be properly observed,

But, unfortunately, even after na-
tionalisation, we have not become
safety-conscious. There is no anxiety
and feeling for the welfare and well-
being of the workers, and if I may
say $0, 1t has been largely ignored. We
find {hat accidents have increased
after nationalisation., Dr. Ranen Sen
has already given the figures This is
largely because of the fact that ins-
pections are not carried outl regularly,
rulcs are not observed and the safety
organisalions have also not been acti-
vised. If I were to believe the hon.
Minister thai the safety provisions are
there and thay the safety organisation
ig functioning, then, there is no need
for Coal India limited to come out
with a modern scheme of safety orga-
nisation, which was reported in the
Statesman recently, after the Chasnalla
disaster. The Energy Minister has
also set-up a high-powered committee
to Jook into the standards of safety in
the mines, as if they were all sleeping
so far ang they wanted this grim tra-
gedy to wake them up from their
slumber or to rouse their conscience
about the safety of the persons who
are working in the various mines.

It is a sad commentary on the
whole system of working in the
mines. My submiasion would be that
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whatever may be the findings of the
ecourt of inquiry, we cannot exone-
rate the management in the public
sector from their responsibilty and
duty to see that such disasters do not
take place, that they gre reduced to
the mimmum, if not altogether

eliminated.

With these wordsg, I join the other
fnends 1n conveying our sympathies
to the bereaved families

o1 S Trvw Tag (s@wr)  weaw
wAT, WA w@ waew ¥ "e
& @A AY FuTe faar an, Say S §
w1 91 % 3w & 72 @w & s @w
e ¥ o a2t sz TTedr fafer
Wt Y, qA T T AL O F A
§ 1 WY 57 aY ave § TTEN g, wW)
fa=it & gw= &3 qra W7 5 fror
& wArT TS W g | A A
Hqr= HEAT 7T IF AT W FT FT JeT
TIANY UL §, TN FY AT STAT ALY
F1 51 w1 27 fgmwmT wowA
oAl W7 WF TF AT TIY
T ¥ A 7 AT 0 @ AN, IR A
oy, afgy  afemr S wT-ATRY
F otz fagy vV VEr RN, IEW A
H & ag wgy v g froge & ofy
qT IAH AT AT TH F ;S Wy T &
HET Wle FT TE WAT W LA T
ot gréy Wttt oAw wdr Ay A v
serfy, fft #ogArd At ow ad
Lyt

# o Aer o, W O W A
ST AT G g gl ¢
a¥%, semer Y, U5 W AW A % q«
¥ 7€t g@g = qfer A &, @
Fd S ag A FEAT g3 fr g
W 9T & g W TRy w1 e
agT o Y QT 8, 7@ dry w7 g @
6 WY O oF Ty a8 e
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F A8 gara I A A T
ot ogy g W wgeT gw AT
& 93 ze &, AfeT mw g e v @
Wr 4 AR 24 W2 P W F--1F
gire fuiwy 2xfva-duga G, aard
TRt W wAgT @), AE TR &
FHATY gl, 918 w1 gfvsar fao ¥
AT FY AT EAQ qemAt ¥ qor g1 oav
fagre meEe & sAME Q-—wa
¥ #7 frsar e Proqry & g =d
g * fF #% g7 ®iT ¥ W@ wgan
SBFTAT X § F7 O 79 OF 3fF By
ar gfiar & A AT ¥ g G AW
AT 1 fawd oy Y agy qdr fawg
FARIE

T W, A o arg wr galfay
Fg @l § f& 1 Al IvaEr R
g w7y g3 frafn 3 gagd
Ffawr 375 Awr A Praow gk
qIAA HAT §, 347 250 F ATHA TF
araara & fav F¥ afee 3t 47 wg wieaw
15577 28 T a7 wr & o serereny
TqTA A AT FIRIT 417 §, 99 T F
ran 58 gar g 4 Oy w7 94T
(5 37 @ FrT 07d ¢ HeET AR |
Tra i rE AT AT 4 BE-EE quqg
w2 Py g far oaly
~ 7w fr o5, v orazdar ¥ 13
AT TTATE Em 4 3a R 19 fem &
Fro gl 11878 froedT W 1T oarge
fav v 17 9 TN, AW [THT A
TV NT 0u W AW A uw Aga
a¥y WA gHeAr 3 41, frw & 250 ®
afgr safzady &1 21F g€ 4 1 268
Hwda et Ay 4, @ qrar
& a7/ AT AT 7 A FF Ao ATEe
THo fTo #1 AT ™, 18 /I, 1973 #T
g g A For w47 mad W
o | 7% AR BN AW 21 WA, 1973
% f77 miwy & g9f ¥ wga @
ard 8 rf o, W 3 w1 Aoy 4
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[ st 3w fag)

¢ FewrA @R mAT cadid WEw
gare. wvew & favas framar ar fe
w™ # gqfag 919 2 A I ae
¥ wan 951y wHT o § g§ @ T
gHEAT 7 g | 3o o ¥F F gy R
Waqw =@ gaaaT Frore gE | Afww
e & ag o frqid qo g€ 3w 9
Fafe araawy 78 #r 7% ) W7 A
¥ 3@ a7 g § fx 39 799 39 W_A
§ wgr Ay 91 £ o G| woAagR w1
FTE § I F FETAGL TIATLA F1 794847
Fr 7 gAre Argar Ay 5 fro q1vo
qrqe AT A A7 FHTA ISAT AT A
99 & T § IFTAIG AA] AERA T
TE FE A( .

“The Membe; 1aised the ques-
tion about proper protection so far
as the workers aie concerned, who
have to work under such dangerous
conditions and suggested that there
should be a type of insurance
scheme which will see that the
compensation 1s much greater than
what it ig today. I am grateful to
him for the suggestion and cer-
tainly we will examine it”

afr a8 st A% T @Y 31 wr E,
o aF ®1E FAAE A4 g

16.32 hrs.
[SHRI ISEAQUE SAMBHALI in the Chair]

gamafa S, gFTaT $49 9T @M
# omw @ aga W T gAA w0
faad, & & smar & #2r A% A
&, 3@ FT A AT FHITT ATX AT TCHTT
T, KT gAY FrAr ¥ W ard gt
g 27 w1 & Fgar Frgav o

75 g0 arar 2 P &, 9 fed &
G U Fed @ w5 uwfaw oell qav
£ o7 Gar wwar § fF §% € @
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uT T &, 7 #Y oia FAT wrigd
dfeT 7@ o7 fedt Faedrar & e
&Y fear | wg W w2y 9w § FF g
¥ 7z fosran 3a fox wmr 98 wae
ax # fr oFt 39 wfas g @ §,
WL T & FAAT A agrad Ny Ay
A w1 SR FAgr & w0 g T FH
FA, FTE I AL E 1 X A8 AT FT
o AT 3§ F 10 e are Y |4t
J WA #1 w7 yew $T four 1 wfad
@ffm 39 @A & T oy A @ e
qAw7 F fom &1 woqaa 34 waq g
weF AT AT wf) A% @@ WYY
T 7 oqAT &)

gATY WA B RIT Uy qar FY
TR & 9T & oL AVET F @A
TN | A AT @7 ATT BF R (A
a1 w faw, Afes wiyer %1 g7 wor
w1 3a97 faa w17 fr3 7 @ & 3477
¥ o1 @ 793 g faw w1 s A A
I QAT 2, 37 F 9091 § 7% {5
gq Ay 1 & Ar 657 AT F¢ FI7
qET, w7 33 F afrardy w1 aq@ar
ot fo garar st TwT w o

AT ¥ 99T 497 IF SIEAT Far
g fx guet A o S e & @
¥ Ao ot 77 §7 ZE 7 Wit w7
wadt & 221 a1 vyl A aad F& ?
ga ) g AT wifad | AT g W
19 A =ifey fe 8o wre &1 A
qr f& a8 7 wWifs e gg e
arr £ {5 Tizenw faam & v )
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whamagéfe @ am i ar
99 & a9 & 9 sAgT @ , o ¥
Wt q% SHETC AT A &1 ;T AT
g1 9 &, & A AT | AoAGL AT /R
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SHRTL WAT F weWE qT qAge AW
F71 ¥, 377 F1E ol gfaar w8 fawr 2
HITIT FI A9 IUILF AL T @y &
SAYT @1 ¥ 987 wraT § 3% a1y
F7 7E § W AW T off w7y £
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frm w3 faar mar 7 & ey gred
TET qaAT # A gw o o g &
FATH W T & Are et azg 71
nFAiE g Wre 9v gar | Agr faenr
2| T WEE AR qaTfaE g
7 faay eradY AT S € 7 Sftagw
I ¥ AAGU T 26—6-75 1 77 fa
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FoaRFd W Zn F1 facgwdarad
fwerar & ®itT 77 &9 Gar Anre & a7 w7
“rer ST & WiT R frar s g
TERE F qR AT ARET & ag
afs FY9T 89 AW FT ¥ §1, &7 9
I 5TR R dEAT ey |

samafy o, oF & 9| & AR
SFAT WG | TEAT AT W qg WAL
T[T 5 TH @ F A AARA FAT
oY Foudo Mg § FT 7g AT HEY
f& 37 & =¥ Mgz 7 WY @Y ge
7¢ Y, 37 www o =it Fo THe HIT
48T % qEX YTET q W FAT A W
w8 & o 98 & 97 Targd 7 S WA
gzt gt ff, I8 WG W § a@r &
FAT FAST I WL F97 98 a9 &
f wgr WY § FATT AR W@ § a9
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wag et & f5 3 o oY oEw
FfRga@aam g ? wwnfa S &
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1 FT WIHT FT AT T F€ K AT
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wwrafa afwg . 7§, & fAAe ¥
AT GATT F7 € |
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gdams wea ®Y qACale fee w0 A
g % |

eatafr REYET : § 0 T WAATH
gaeit § AT Wgar § | W6 909
fra7 AT g g el 9Ew
q1% of= & qeen s | R J
TEATET § B WAl AR WA Ao
faqe goa® T A |

sy Wy s () A
s & o P vt w7 foree @AW
& w3 wavy AT A, FET wIE A
fome ot wF fae fer s o faedly
arz ¥ g 72 g anfgy B A A
¥ FFA TS AT & FTO0 AW
F1 JATAT TG STHFT

qarafa ag@Em o /16T 0

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Sir, this is the third
biggest world mishup in the history
of coal mining. I will not repeat the
points made by the previous speakers.

1 visited the Dhanbad coal mine
areg a month before this accident, i.e.
between 27th and 2%th November and
I was surprised to see that water
was being pumped into the abandon-
ed nunc. When I enquired from one
of the coal washery officers, he said,
«This is an experiment from the
side of the Minc Safety Department.”
It has to be enquired into whether
this experiment has resulted in this
accident. When there was secpage of
one million gallons per day, why was
this water being pumped? When I
asked, “Why din’t you do send stow-
ing here?” The officer was not able
to explain. He only gaid. “The order
is to A1l water from the Damodar
river.” This is a serious thing. I
think this accident could have been
prevented if the authorities had been
a little bit alert. Some experts think
that as per the map of the abandon-
ed mine, the disaster should never
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pave occurred. Why did not the
Chasnalla mine authorities ask the
Central Mining Research Station to
test the seam and recommend gsafety
margins, if the question of distance
hetween the two mineg comes in? The
mine authorities could have easily
taken the precaution of verifying the
aceuracy of the old map by drilling
test holes. This wag not done. This
accident has taken place due to the
negligence of the mining authorities
and of .he Direclorate General of
Mine Safety.

I want to know the duty of
Director General, Mines Safety. Whe-
ther he is a ceremonial head or is he
meant for looking after the mines?
There are preventive measures which
could be suggested to the mme
owners. He and his subordinate offi-
cers who have their headquarter at
Dhanbad should have taken these
measures. Now, I am told that there
is a tug of war going on between the
Mines Authority and the Director-
General of Mines Safety and each one
is frving to blame the other party. I
would request the Minister of Steel
and Mines whosoever the officer may
be, if he is found irresponsible and
negligent, should be dismissed and I
would say that some of them ghould
have heen suspended by now. In
1971, a roof collapsed in Rourkela
Ster] Plant. When the report came
in, late Mr. Kumaramangalam dis-
missed right from Foreman to Gene-
ral Manager Thig time also, nobody
should be spared and I think, only
then, you can set an example.

With these words, I conclude my
specch.

=Y wtera sy (waady) vl
oY, 7R awm ¥ R 1975 FY A9
fagre o1 fomrw &7 # T9w Qv
STAT 97 | FARHT G40 g A B gAR
fage & gwmfim Jar ot aoehA
Id dat gl Fadaargds g foe i

242
Coal Mines (Dise.)

geq § fremardr Ay ws, Wi wS

fomr fawg a7 gw awf @ &€ 98
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FYowet AT AF TEAT qAT &Y A8
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T ga% g diz e fomr 0
Ay 375 wEd oWt @ gET 7 Y
TUR ) T T TR B 1 I A
¥ fr gy AtwAre, aWs, AT AT
AT @A N ToNA FAr AT AEAY
aEs ¥ 3R HiE 9V omoA) 999 WE
qTEeE W EsAT A afvay fear &

S AT { 0o AN oHTo¥ Vo & R
7 A afenf ) 7 7, 1 78797 5AAT
Wmﬁg‘rsﬂmﬁﬁmﬁq
W AT qer wepeafa A wrwETR S
S17 A Y AT g A T
T TATF AT AT WA g 4 fem
grfre om M ) TR AR A OFTH WIAL-
WIET g9ET 77 | TUe Y #:T %:HT?'
FEYT AW AT A dTE 98

STRTT R qa0 A e o o fagre
avmv At At g, qivw s ars fagre
TR AV 48 o1, iy oF7 | 8T & o
qeii, ¥qTY G475, 57 Ral, g7 wieg
wifg @/ & o T s forfy oy
SIAFT AL AT Sy ol ;9T g g Wl
FET A & A gegi™ s feam

TH TGATAT FAA AT T 1945
o gy ave grwar av, f67 1960 ¥ Y
FIA XY WEATFAT AZAA g 97 UF
tadely w & TOww 9V SAr @€ ¥
52 qaTe F71 F10 STOW gun | g
7g § 5 80 fwe #Y 3@ vy & gy
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B ¥ oWt ¥ N oy 3ITWeT g 9%,
q€ A HWT T |

To TAW d7 ¥ Far & fF Ew
TG F @ AT 9 ) § FFAT Frgar
§ & sEweaT oz 9T AwgE A,
M F g &=, wafwr @1 9T @
W TH AHTT FT 4ETIAT Vg #y ST
gFdt & | ¥ FT4 gAN IT TN FT
ey & fay fear &, A feer wads
¥ R | W AT WY g q O
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AT wgrem zad fay gegmre ¥ g
-

w8 ¥ Faw aew Y A5 WA 3,
Tt ¥ wEE W wrr Wt aga
AT AT AEAT E | THT F o7 5
qrr gt 9% §, AT w7 Y w7 @y
180 ¥ aF fars wrawr, HT 77
gWIR 9T qvq WA & ATAF FET T AT,
9 AT F TR FIH A AT ST AT |
T A9 & § 1 =7 qeg F197F §
g7 gfs faqe 11,900 #=a gt
Fr famra) &Y v &

¥ g7 wedl ¥ 07 w0 ¥ 39
qFe B 9E H ORI FIV 7R ALGA]
T [T K14 OFAT wAr 24 A 97 0F
TEANT JTTFT =mAT gk & fawwr
17 g Fr ag Fmr & siawr erfae
%2 % fog =) 3q7 "zraar =fgy 1 ag
AT AT FT X I AW AT @EAT
FT AT & | THAARTY §27% T 797 2
faqer wm & —
to serve as a Medical Centre, to serve
as a Free Ratioming Officer, to serve
as a Survey Office.

ggt ¢ W qerfgrd &, I
gagfeaat & g faafagsy afvardd
¥ gz dve 71 oy & ol A%
FHT 6,000 THeq a1 AT A F

fagre e & freflw &t ot
wEeg] ® § 98 T VAL F—

Immediate relietf at the rate of
Rs. 500|- per family; an additional
relief at the rate of Rs. 1,000]- per
family, grant of homestead land of
0.5 acre per family in Bihar; assu-
rance of employment to the extent
possible in the State Government
departments undertakings to all de-
pendents above 18 years of age; and
assurance of providing educational
facilities.
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TIBCO management have decided
ip provide Rs. 2 lakhs in addifion to
the ex-gratia grant at the rate of
Re. 1,000|- per family.

BT TIT G FATTAT HLAAT el
e 7 2T g5 &, Fand weme gAR
e fafa=T ot gadT gmg &)
37 ¥ oF ATY g ZNIY FEM 9N
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FAT HIT FET F T 99 I F1 I
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iy gvad 2 fF oz & oy feelg 29
# oracar gt @7 & g IfAA wradr
#r fody, afury wv gaif @ 9q
Ay &, wAw wEd F @ 9w fag
g g7 fAeTAr vt 0 gA wonran
¥ f& gzt v Agraa, wdEes @afng
I 7Z § AT S gar FeeAre w1 faan
AT & 72 IT § famw FT 97 Faded
T XF "7 IT H 2IT AT E 1 AW
T & H77 (A v e 3 afead
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der 2 f5 ag gq A T M
A1 g sTaear FTAT

Coal Mines (Disc.)

BN B WA S Faer e
"EEqA 3 % FAAH FY ATAVIFAT
FET | HAT FT AAT AGT AT A A
% 1 7 e aTat § fF o am
F Y g @ agfEa smEeqr gy
Fifgw | 0F qreEEt Y G HY 9L
mavrs F ¥ ®Ew F avlas gaq
F1 owfxm 7 3T &

7R a7 9@ Ave gWA fr @At
F1 418 fag @ Fraragy § 1 g
2 AT E L IT X AMT WY AT FY
farm®y gavgsy o7 &

A A QAT W, WHIM 99¥a,
39 & a7 wEeT AT A T 9T e
A F AT MF FAT & AT 7 gHEA
g OFAr 2 1 37 1 UFA ¥ fog oy
fraw gary =ifgg A1 97 1 ¢ A
qrarq grar =g |

g7 ¥ & 3z fAazy e fF fag
ATE T THZATAA AT AIAAT g
=1 AT FogAtgAr fear wmar
T fgama & T 7 F19 FW a7 FT
aTAST qgq & F9 & fam & qv ¥
g wradT Ageat & feadt wwl
¥ fw o3 w1 Fm A dmwlEger
HqT TEERE A g0 | § wwAr oA
JqAT T F7 AT FA & wfEA @A
F faq waragr fagifea feor & =@
FAT W17 A7 o wrEg AW £ A1 A
2 1 gafay & awg w5 qurawr
It w197 7 ofraqy faar sw A
37 w1 A TovAwr for wE g
SATqT g | TH F NI Y G X



247 ;
Coal Mines (Disc,)
[ ft seara fas |
FH F qd FAF law ¥ gvaRy
Y eraRyT Y L T A 7 9A & qfwr]
FTt F1 S gAY BT T =T AT FH
& g § W

st afequide A (fsd we-
) wAfa W, ¥ T WF gAA
afegra & wfg ot owae s
FTaT g | S frosig WA ¢ el
Teafg Y F H17 guE gEy o & W
@ a¥ fyaq g euww frar §
@ ¥ &% wyg g & =vgerEn
FE A guer F ww gV & fag
FUTL T WA ATTR ST AT WLAGAT
¥ uF Ivg a9 wonfzame TR
&7 w5 faar war # S for agea argval
¥ gAY FTH FT T W gy a9y S
o} wFTAT IR F i vt £1 €7 57 gEH
& aw ot & o ¥ # ) faery weATY WY
T W HUAT AT 7 @ Py

uz w7 O 47 fagy ¥ frowre-
ATAT F1T AFS (4T e a7 IE @A
T opur ¥ @ fr wwafawqaw awerd
sretr & 1 fasg T ' oas fereiww A
framer v 301 21 mgar ¢ B3 @
THRAT FW ¥ @l ew A1 gAv G @
Qe HATH Tt 29q0qr F7HT G T #)
e TP AET & A% 9f | gy A
AT Awwa ZAT fF gwiv fea &w
T WL UIAE P 47 ARG g7 Ay
Y FEAT FH TG 9T Z1g VY 33 TF TIH |

¥ woET e T off SR
UGG - S % B -1 14
wFted g WA § Wi wwEm
AT e & WE 20 W, 1973
w gEw wagsr W fadeer &
v wEfsm #Y oWk gy IEe

g

Accident wn Chasnalla JANUARY 12, 1976 Accident in Chasnatla

Coal Mines (Dise.)

‘g T fr affier wal
g, W e @ww st
& sre A fFar oAy wnfge, ot OR
fomre & w9 @@ o o uEEw
FTW W tF suifwe @w we
¥ wonew &Y gfe d & fom sife
e

ITEY TH GEE T FrEASE Y
# wwmar § 99 gW A A G FE
TN goETF § IR wfew w9 q
e wEr fear . 375 =iyl
¥ o g g owd g A amar g
fr g5 =fwmt &1 AR &
IV UF wE OPUT B ST AT I
T & fov fmdor zgowm wrAm
wifer | afe a® fwg & wa fw
3o AR A ARl FT AR WAy
WOTAET AT FwE G A g ¥ AT
gour g omfefafadt feesg
wr sy wfem e R &
@t wmifag faaay  famrosde g
v maz B omg WA W mwmay
g TEh TW 4 &0 FAAT AT AT
=ifer & woeEdY B WM 3w
TOY AT S gEIATE @Al @ AT
¢ o wearfmlafad fee oo s
qMer AT ¥ A3 T AT TR
EA o} i O

™ g|W U U uF | ag Wl
Fer Wlean ¢ fa @@ gueEATHT
N smar #wrar ey wg
FAY qar  9aT @ (% I I &
9Ty 50 wlowa aF oge fowe
T oaet R ow SEgmg Wt e
oiw gemad a1 &, fagm  Faw
Y W § W Iewwqw Afafa v
T gETd ¥ aw A 9y fAwm w1
six d@ fr fam o St @ W
N woEE & gEed R € It



249 Aocilent in Chasnglic PAUSA 23, 1897 (SAKA) Accident in Chasnalla 250

Coal Mines {(Disc,)

fra werc F% & wer 2ve fear @ |
g ot gewr g E wAR at gw
W g A oW wige fem g
afrw gam ggy @1 AT W W
oy fe &l ¥ gaean §ift A
fardt w7 en A war ¥
¥ wod ST NEW ¥ WAy P
AT FT WE ) FATE AFT WAL
#r gzifedi ®§ wrgA-wEM R A&
¢ g X Awwd wagw W E
Tfr Wisde ARETH wWW "W 2
qT  IAAT ABANS AT T
EIREEC ECA G- € 2 e
IHAET 7 fagr war § W e
& & wwwew AE faear &
a1 am fr swAIME AwgE o A
awwiE AT @ AgEr ¢ fa g
ST G ATw WY F Sfifen 3EET
T AT FTAVEAE | FT 9T
9T W A UHT gEeT g @1 wE
T AFLA A T G A TE FY
famr afpr gore 3w ® ozw Sifew
¥ FEE FW F § A7 I
guwifr  #rang 21

ged R A agW & @ wwR
Adgadi WA wmE FYF,  FEA
FAT  TTL AT /G T ggar gt
FL AW I fagamwt £7 9r1 #1 fag
gl 9T 7w (an ofv g % fag
qE MY, IT FAY ASATH] A
agr 3 wwg foaw fear o9 4w
gaqr e fog & ama T A
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FIAT § A AT @ 4T WA
fres wer ®rpdzar gi

17.00 hrs,

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): Mr Chair-
man, Sir, the whole country is deeply
moved and shocked at the accident of
Chasnala and our Minister of Steel
and Mines, Shr1 Chandrailt Yadav, in
his statement has made it abso-
lutely clear that the Government is
taking all possible steps at least to
see that people, if at all anybody is
alive, are properly rescued and other
immediate measwies are taken

1 am not going inty detail, since
almost all the reseponsible Members
from thc Opposition and from our
Party have expressed their views.
Some of them have vigited the area
and have given the actual position o8
they had witnessed there. I would
like to deal with the accident in a
different angle in the <ouniry

As you know, Sir, the main source
of our wealth in the country 1s from
the coal mines and the main achieve-
ments of our country, whether it is
industry or transport or energy, art
due to coal 1 do not Like o make
any premature statement at the
beginning till the inquiry is not over
as to whethe; it js a sabotage or any
conspuacy But immediately  after
the Emergency we are decply con-
cerned with some of the incidents,
like, the sabotage in clectrical plants
of the State Electrieity Boards in
various States, a few minor and
major {ramns accidents, the disaster in
Chasnala and foday’s statementi by the
Mimister of Petroleum about the inci-
dent in the Bombay High All this
is no way gives any indication that
the growth of the country's economy
i8 entirely dependent on its being
run smoothly either by the workera
or the management.
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Before the coal mines were taken
by the Government, they were in
the hands of the private individuals,
Rightly or wrongly, they had done
their best to exploit the workers and
the resources of the country. Before
that, they were in the hands of the
British. But 1 do feel, in view of the
statement of the late Mr. Mohan
Xumaramangalam, the nationalisation
does not merely mean only to have
an overall control on the wealth, the
production and distribution but also
1o have a complete change in the ad-
ministrative set up, including those
machines and mechanismg in the ope-
ration of the coal mines or in other
areas.

I would briefly put a few questions
to the Mimister for my personal
curosity and for the curosity of the
people in the country. I hope, the
Minister will be able to give the
answers to these questions. It is good
enough for all of us to express our
gratitude to those countries, specially
who have tendered thewr help, like,
Poland and Soviet Union, m their
usual manner of friendship to India.
Is 1t not bad enough for us to realise
that in a country like India, after
more than 28 years of operations in
various sectors, like, coal mines and
others, we are not in a position 1o
claim that we aie self-equipped in all
capacities for all sorts of operations
and accidents or sabolages or such
disasters jn coal mines without de-
pending on foreign support? This
gives us a clear indication that either
the Coal Mines Safety organisation or
the Government or the Ministry
itself is not very clear as to which
are the essential requirementg for the
Coal Mines Safety organisation to
face the worst possible disaster in the
country if at all it so happens. It is
good that Soviet Union and Poland
have come forward to help us in
iime. But it is not good on our part
to feel that such type of help wiil
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always come on every occasion in
every spliere.

Firstly, I want to know whether the
Government or the Ministry or the
Coal Mines Safety organisation has
given a careful consideration and
thought, after Jitpur colliery incident,
to improve the character and condi-
tion of the safety equipment and the
organisation through financial invest-
ment involving foreign expertise or
improving the character and quality
of research in the Coal Mines Safety
organisation.

We often hear and listen even from
the responsible political forces amd
the Government officials that some
of the officials in every public sector
undertaking are not happy with the
system of activities run by the Gov-
ernment and that, on the contrary,
they would have been extremely
happy if the private sector would
have been in-charge of these opera-
tions. I do not like to prejudice any
officer nor I would like to put a
question in regard to anybody in
particular. I feel, it may not be the
motive of all officials to go against
the workers and the Government

But I would sincerely like to put &
fow questions as to whether it is not
a fact that it has been found on
several occasions in the coal-mine
areas that complaints have been lodg-
ed by the working-class people against
a few individuals in the coal-mines
Management in the various collieries
for their mis-conduct and for their
criminal negligence, in some cases,
about safety organisation, apd if 8o,
after the Jitpur incident if any
officials in this matter have been sack-
ed, punished or suspended.

Mr. Chairman, Sir, the relief is no
doubt inadequate, even though the
Government is trying its best to give
some measure at least, including the
State Governments and other non-
official organisations. But, again, I
come back to one of the important
questions which I raised during the
Jitpur discussion on the Floor of the
House. We have seen that when a
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plane crashes, the passengers who fly
by airlines get compensation of not
less than a lakh of rupeeg and we have
seen that the passengers who can
afford to fly by plane are not ordinary
citizens or poor people. If this is the
justice shown by one public sector
undertaking, to its passengers who are
flying by plane, why can’t the same
justice be applied in another public
sector undertaking or public sector
unit where serious types of works
are being done by coal-mine workers,
the poorest people of the country to
generate wealth for the country by
providing all soris of amenities for
the people who are not in the mines
but outside? It is a great shock for
al] of ug that we don’t try to consider
this problem in any manner which
would have increased the morale of
the people in the coal-mine areas.

After the Jitpur incident Mr. Mohan
Kumaramangalam promised that he
would look into the problem but, un-
fortunately and to our great shock,
he 18 no more and he also died in a
plane crash.

I visited some of the coal-mine
areas—not during this incident but
before—and everyone there posed the
very same question; and they have
taken it for granted that whether
their lives are being secured or not
just to fill their bellies they have
to go to the mines, taking all risks
This does not increase the good and
healthy conditions of the mining areas.

If you take the example of the Afri-
,Can coal-mines—African countries,
'most of which have been liberated
just now or which are not yet libera-
ted but are still under colonial rule—
it hag been stated that their mining
operations and safety organisation
and equipment are much more im-
proved, On the contrary, the Indian
cagl-mines are nat even ug ta the
mark. Just imagine that the coal-
mines safety organisation were not
giving a factual report till the nation-
alisation of the coal-mines and the
respective collieries! It was agreed

2

Coal Mines (Disc.) >4
upon, after nationalisation, that pro-
per co-ordination would be made.
Now, during the re-allocation of busi-
ness among the Ministries, the nation-
alised coalmines came under the
Ministry of Energy while a few coal-
mines which are associated or attach-
ed 1o the steel companies are under
the Ministry of Stee] & Mines. So
I would like to know whether at least
now, in the role of Management for
the security of the working-class
people in the mine areas, any proper
co-ordination 13 made hetween the
Muinistry of Energy, the Ministry of
Steel & Mines and the Ministry of
Labour; ang if not in what way they
are operating, I would like to know.

Mr, Chairman, Sir, another interest-
ing thing which most of the Members
have wilnessed during their visit to
Chasnala I would like to point out
On the one hand, the Management ot
the public sector unit« are saving that
there ig no more room to recruit any
other labour in the coal-mine areas
and, in most cases, a few muster roils
have been demolished immediately
after nationalisation because, it is true,
there are many fake labourers, But,
at the same time, we see that in
every coal-mine, in respect of regular
labour and without taking any other
fresh labourers, some contractors are
being deployed to save labourers.
Those who are not guilty can come
for the work but they have no secu-
rity—though they are not fake—under
the Compensation Act because they
are not regular labour as per the
muster roll. It is also interesting to
note that the altendance registers.
even after taking over the coal-mines
—are not clear as to how many are
going into the mines and how many
are being kept out If this is so, what
is the point of the General Manager
there hiding the factg all the time?
All these details would be revealed
at thee time of the enquiry, I know.
Rt e the cames Himas, Towodd make
this request to the hon. Minister.
Immediately after this Chasnala in-
cident, our first task should be fo
increase the morale of the people
working in the coalmines who are not
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yet affected and who should not be
affected adversely by incidents such
as this, and also to make immediate
enquiries and get reports on other
coalmines, to ensure +whether the
safety operations gre going on or not.

The last question to the Minister is
whetner he is aware of the fact that,
during December, in the course of the
usua] inspection and check of the
safety operations inside that mine,
reports were made gavailable to the
General Manager apprehending some
dangers in that mine, and if so, whe-
ther adequate measureg before 27th
December, 1975, were taken or nol.
These are not matters to be gone into
in the inquiry; this information must
be easily available with him just
now,

Wit these words, I would like to
conclude because nothing is to be said
here until the inguiry is over. But I
would just make a point in reference
1o the speech made by a Member of
the Opposition, Shri Samar Mukher-
jee. T am grateful to him that he
visited the area and expressed sym-
pathy with the working people, But
I do feel that, taking the incident of
Chasnala, it would not be wise on
our part, whether gitting on the ruling
party side or on the Opposite, 10 make
any sarcastic remarks about the
standargd of discipline or the character
of production in our country. becauss,
that would ultimately demoralise the
whole trend which is geared yp at the
moment.

SHRI AMRIT NAHATA (BAR-
MER): Mr. Chairman, Sir, while we
are debating the Chasnala disaster,
each one of the speaker of ihis august
House has expressed a sense of deep
sorrow. We all feel as if we are un-
der the shadow of g very harrowing
and poignant tragedy. I join all my
hon, colleagues in expressing my sense
of sorrow and sympathy for the
bereaved families.

Now, I want 10 make one proposal.
Tomorrow or this evening, the radio
and the press will carry the news
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that Parliament discussed ¢he Chas-
nala disaster, and vsrious Members
criticised this and that, 1 would make
one suggestion. I hope I am expres-
sing the feelings of all the hon. Mem-
bers present here. It is true that the
entrapped workers have lost their
lives, and those lives cannot come
back. But just as a humble token of
our sympathieg with the bereaved
families, 1 propose, each one of the
hon, Members of . this #ugust House
may donate today’s allowance to the
Chasnala Relief Fund. I hope all the
hon. Members will agree with this
proposal that one day’s allowance
will be contributed to the Chasnala
Relief Fund that has been constituied
under the Chairmanship of Shri
Chandrajeet Yadav,

I do not want to repeat any of the
points that have already been made,
nor do I wanti to go into the facts.
But 1 would say onc thing. There is
a general feeling among the mine
management, the industrial manage-
ment{, the management of the public
sector and also the private sector that
the security rules are an impediment"
to production This is a great miscon-
ception which hag got to be removed.
The safcty precautions are meant not
only to save human lives which are as
important as, if not more important
than, the national production--human
lives are sacred, each man’s Jife is
sacred to us—but also to preserve
uninterrupted production The gtatis-
tics prove that accidents, whether in
mines or factories, lead to not only
loss of human live, but also to loss
of production, loss of mandays. They
exceeded the target of production in
this particular mine, But what has
happened today? For months, I am
afraid, the entire mine will have to be
abandoned, and production will com-
pletely cease. First of all, this mis-
conception must be removed, and the
Government must impress upon the
entire management of the industries,
mines and all other sectors, that the
safety precautiong are a must for un-
interrupted production gg well as for
the safety of humsn lives.

i«
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I would support the demand made in
this House that the Compensation Act
must immediately be amended. Rs. ten
thousand for the loss of a life 15 a
mockery. This also, I was told, is not
the limit. It management wants, it
can pay more than Rs, ten thousand,
but that never happens. Ne manage-
ment pays more than Rs, ten thousand;
even this Rs. ten thousand is paid
grudgingly I would 1equest that
minimum compensation for a loss of
life in any mine or industry should be
Rs, fifty thousand.

Many a time, it has happened in the
coa] mines ang other mines that wor-
kers apprehend some danger to their
security; they apprehend that certamn
safety rules are not bemg observed.
Under such cases, the workers’ right
to refuse to work must be recognised.
When they point out non-observance
of certain safety rule, or they appre-
hend danger to their security, imme-
diate aclion must be taken, Aclually
what happens is different. I have my
own experience in a particular mine.
When there have been violations of
safety rules, o1 when danger has been
apprehended anJg the workers have
refused to work, they have bcen
charge-sheeted, suspended and repri-
manded. And later on, accidents have
occurred ang their fears have been
vindicated. In such cases, I would
urge upon the Government to see that
whenever a group of woirkers pont
out any violation of safety rules, and
they refuse to work, that right must
be recognised and whatever violation
is there, that should be set 1ight.

Today, I was reading in Patriot,
how the Mines Safety l.aws have a
long history 1n our country, and it has
been claimed that our safety laws are
as perfect ag anywhere in the world.
And, there is no doubt, whatsoever
that if all the safety measures are
observed strictly, 80 per cent of the
accidents can be avoided. What does
it mean? It means, that if ny accident
takes place in coal mine or any other
mine or factory, it must be assumed
that violation of some safely measures
has taken place. This must be assum-
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ed and the management must imme-
diately be punished unti] and other-
wise later on proved beyong any doubt
that it was not responsible for it, It
must be assumed whenever there is an
accrdent.

In the case of Chasnala disaster, thid
enquiry will go on and usually in such
disasters, no evidence ig left behind,
I am afraid, the entire thick wall
might have been washed away, be«
cause it was a torrential deluge and
probably we would not be able to find
the bodies, only skeltons may be there.
Onc docs not know, such disasters do
not leave any cvidence. This ques-
tion will go on tor years and years, no
responsibiiity would be fixed by then
the people who are responsible would
not be here; they mighi have retired
or promoted, or they might find out
ways to escape. That is not the pro-
per way. Whenever accidents take
place, the management must be held
responsible, they must be suspended
immediately, because it ig assumed and
il can be taken for granted that with-
out violation of safety laws, accidents
do not take place. Our safety laws
are fool-proof and when accidents
take place, it must be assumed that
violation has taken place and they
must be punished.

Now, a word about the mining safety
arrangement, ] was shocked to learn
that thcre was a proposal to disband
the office of the Mines Safety at
Dhanbad. There was even a proposal
that the Department of Mines Safety
should be under the concerned Minis«
tries, This would be disasters. The
Mines Safety organization ig a policing
force, to enforce mines safety rules.
But, what is the position to-day?
Many hon. Members referred to the
Director-General of Mines Safety. As
a matter of fact to-day there is no
such person. There is only an Acting
Director-General of Mineg safety. For
more than two years, I suppose, there
has been no Director-General of Mines
Safety. He jg horribly under-staffed,
the Inspectors under him and the Offi
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cers under him. For example, for the
whole of Rajasthan——Rajasthan ig the
second State where mines wealth is
the largest, after Bihar—there is only
ane Inspector for Mineg Safety. Hor-
ribly under-staffed all these Inspectors
are also poorly paid. In such condi-
tions how can you imagine that a
Mineg Safety Inspector could face the
General Manager of a huge complex,
a Rs. 200 crores or Rs. 500 crores
worth complex where the mining
safety or the factory safety rules are
violated? That poor Inspector goes,
nobody listens to him and nobody
cares for him. Moreover, what 1s
happening especially in public sector
undertakings is that these Mines
Safety Inspectors are lureq away by
offer of remunerative jobs in their
undertakings. Previously, the pr-
vate sector used to bribe them, Now
the public sector firms pick them up,
offer them better posts with higher
salaries. With that temptation the
Mine Safety Inspector does not do any-
thing with the hope that he will get
a ore remunerative job in the pub-
lic sector undertaking. Unless the
mining safety organization is streng-
thened, unless the mining safety
directorate is  strengthened with
adequate staff and with ade.
quate number of Inspectors and
their emoluments raised sufficiently
enough so that they can confront the
highest managerial officers in the pub-
lic sector and having raised their emo-
luments, a ban coulg be imposed on
them from accepting any job in any
other public undertaking, the mines
safety organization cannot act as an
effective policeman. Otherwise, what
does happen? Even these days even
if it is proved that it is not an accident
but a murder or massacre, the Inspec-
tor of Mineg Safety launches the pro-
secution in the loca] court and it goes
on and nothing happens. These pro-
cedures have to be radically revised
and their powers enhanced, the orga-
nization strengthened ang mining
safety must be made very rigidly en-
forceable because it is necessary not
only to gave valuable human lives but
also to ensure uninterrupted produc-
tlon' of national wealth.
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THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV): I {fully associate myself with
all the hon. Members who have ex-
pressed their concern and sorrow for
the families of the workers who have
been trapped in the Chasnalla mine.
My heartfelt sympathies are with
those families who are still under a
pressure of great anxiety and still
wiih some little hope they are looking
towards the rescue operation that is
going on. Really speaking, even to-
day we are not in a position to say
what will be ihe fate of the workers
but we are proceeding only in this
hope that there are survivors. There
are some precedents in mining history
that pcople have been saved and res-
cued after weeks and that 15 the rea-
son why the Government is doing
everything possible for rescue opera-
tion, to pump oul the water and noth-
ing 1s being left out.

As the whole country knows, the
entire resources within the country
and even from oulside have been
mobilised. Some friendly countries
have offered their help and we accept-
ed these offers promptly ag it will
perhapg help as in early dewatering
of the mine and saving the previous
lives of the workers who are unfor-
tunately trapped.

While Speaking in this debate many
suggestions have been made and 1
must say, they are useful suggestions,
Some people have tried to find out the
reasons thereof. Perhaps, thig is &
sheer guess. It will not be appropriate
for me to say at this stage as to what
were the reasons and circumstances
responsible for this great tragedy as
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the Government has appointed a court
of enquiry. We, therefore, leave it to
the court of enquiry to go into those
reasons and details. At this stage, I
can only assure the honourable mem-
bers and this House that if the court
of enquiry will come to this conclu-
sion that any particular officer how-
soever high he may be due {o his
negligence or failure in hig duty has
been responsible for this great tragedy,
no mercy will be shown to him and
Government will take immediate action
against that officer.

I have placed before the House the
possible efforts that are being made.
The latest report was trying to get
from the spot so that 1 may place the
same before the House,

Hon. Member, Dr. Ranen Sen was
a little uncharitable to me when, he
said that I was sitting at Chandigarh
I got the report on the 27th December,
afternoon. The first thing that was
done was that 'my colleague, the
Labour Minister and myself got into
touch with all {he officers on the spot.
We gave the instructions that through-
out the length and breadth of the
country from wherever rescue appa-
ratus can be made available, may be
acquired and no effort should be
spareg to help them  Immediately
after that T brought it to the notice of
the Prime Minister because it was a
big tragedy and the Prime Minister
gave me the same instructions i.e,
every possible effort should be made
to help them. I got in touch with my
honourable colleague Shri R. N.
Sharma who represents that constitu-
ency. The next morning, we rushed
to the spot and we saw that all our
organisations BCCL or D G M.§,, or the
Company officers and officers on the
spot all were working with the fullest
co-operation of the State Government.
The local authorities were extremely
helpful in this rescue operation. There
was perfect and full co-ordination, A
newly appointed Administrator of
TISCO was asked to co-ordinate the
entfre duties. A Committee of the
Technical personnel wag formed,

Coal Mines (Disc.)

There were so wmany difficulties,
certain equipments were to be taken
from the shaft, the openings were very
narrow ang the water hundreds of feet
below wag there. On the 28th evening
we were in a position to start de-
watering,

It was an unprecedented kind of
tragedy. I may be charged or some-
one can be charged as to why did we
not envisage that this kind of tragedy
may take place. This kind of tragedy
was not expected at all. This mine
wag inspected during 1975 on 20 occa-
siong by D.G.M.S. but nothing abnor-
mal was found.

Just 12 days before this tragedy,
this was inspected by the DGMS on
15th of December and there was no in-
dication to say that this kind of a tra-
gedy might happen. So, it will be
completely wrong to lay the blame on
the officers there We have one of our
high officers there., They are first
class managers. The General Manager
only narrowly escaped. He came but
just ten minutes before the tragedy
took place He, along with the safety
Officer, made the inspection. There~
fore, it would be most unfair to say
that they were criminally negligent
and all that, that they kenw that the
water is coming that they kenw that
the wall is going to burst and all that
It would be wrong on our part to
blame any person saying that he was
doing something wrongly or
intentionally.

My friend, Mr. Priya Ranjan Das
Munsi said that every possible step
should be taken to strengthen the re-
scue operations, I felt myself that
perhaps we should have stronger re-
scue operations; perhaps our safety
measures should be on a much more
bigger scale Form the fact of the
appointement of a committee, one
cannot conclude that there may be
certain weaknesses, That is not a cor-
rect thing to say and that will not be
fair. I wish that we compare our-
selves with certain other countries. I
do not say that we are completely
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fmmune from thig kind of a thing or
that our Safety Organisation is
100 per cent perfect, But, as I said, we
are trying to do our best. Maybe, we
will have to strengthen it. I would
like to make some comparisons with
other countries, It is not at all my
¢ase that they were 100 per cent per-
fect. That is not at all my case, Sir.

If you see some figures you will
appreciate what I say, These are the
1978 figures, the latest figures. The
fatality rate per 1,000 persons is as
follows:

Japan—1.58
Canada—1.15
Australia—1.14
U.S.A—0.89
Belgium—0.89.
Cxechoslovakia—0.82
India—0%50

W. GERMANY-—0 49
UK—0.31

I entirely agree with the sentiments
expressed by hon. Members that
everything possible should be done to
minimise the rate of accidents, Earh
and every life of our worker who is
working underground, the contribut-
ing to the development and progress
of the counfry, is indeed very precio-
us. We should see that every possible
effort is made to give safetey to his
life and person so that he may work
with more confidence.

Now, I wish to remind the honour-
#ble House that as soon as I got the
report, on the next day we reached,
there, My colleague the Labour
Minister was there I met the officers
personally who were doing the rescue
operations, The Labour Minister stay-
ed behind, Because there was some
important eoordination to be done
from Delhi, I came to Delhj and then
went to Chandigarh only with a view
to pose the latest developments to the
Prime Minister. Certain offers of help
were received from other countries
and we had to consider how to gvail
of those offerg of help,
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The Labour Minister and myself
were of the opinion that at the earliest
the court of enquiry should be annou-
nced Therefore, I wanted to take the
clearance of the Prime Minister. We
should act as early as posible and be
in a position to announce the court of
enquiry. That was my purpose of go-
ing to Chandigarh, I am the saddest
person to-day that we have lost so
many precious lives. Immediately 1
came back I was trying my best to co-
ordinate everything posible apart from
many agencies from many other coun-
tries, officialg and non-officials within
the country and they were to be con-
tacted so that may expedite the help.

Again the labour Minister and my-
self went to the place of occurrence
and we visited many many families.
It wag a hcart-breaking scene. After
all it was a bhig tragedy and I fully
appreciate and share the sorrow that
has hanpencd to those families because
of this tragedy To say that because
the almosphere was not very con.
genial and so I left the place within
a few hours is most uncharitable I
must say When we went there Shri
Sharma was there who is my colleague
who represents ihis  constiluency.
There were a few thousand workers
and we together went and addressed
the meceting of the workers Tt shows
the fulest coperation, fullest under-
ctandimg, T must say and without their
cooperation the rescue  operations
would not have been wossible They
did appreciate that the tragedy had
happened perhaps in g manner which
was not expected at all The Govern-
ment form the very begining did no
leave any stone unfurned and every-
thing vossible was done They were
cooperative and there was full under-
standing For this I must congrataulate
the workers They were doing their
work and they had grouped in hun-
dreds and we got the full coorperation
from the workers Shri  Mukherjee
mentioned about some of our collea-
fues who are working there and the
TNTUC pcople were good enoueh to
take him pound the place of occurence
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and he met some of them and I also
met them, I must say that every
worker there felt that his first job
was to help in rescue operation and
nobody put in any blame on anybody
and, at that time, nobody even con-
tested that figures which is being
gaid today is much more than 460, It
will be a crime to conceal the figure.
After all we have lost certain precious
lives, If it is 375 or even 400, what
does it matter. Why should we com-
mit the crime of concealing the figure
The register or the records show that
the figure was 372, Later on we find
that in place of one person another
person went in his place. Therefore a
few more persons may be there. From
the enquiry report we can find it out.
The list has been published in local
newspapers. Today I give instruc-
tions thai the list should be published
even in thosc newspapers from whose
States even one worker is supposed
to be involved in that tragedy, We
have nothing to conceal. You will
say that unfortunately they were not
able to save their lives. It so hap-
pens that inspite of our effor’'- 1o
save every worker, who is invely 'in
this tragedy, maximum possible (hing
will be done.

1 fully appreciate that certain sug-
gestions have been made that there
should be compensation but the rate
is very low Suggestions have heen
made about group insurance. Even
this morning I had a meeting with my
colleague, the Minister of Energy. I
had earlier a meeting with my collea-
gue, the labour Minister and we had
been talking about this and I want to
assure this House that these sugges-
tions, particularly those suggestions,
namely that we should increase the
rate of compensation—if s0, how
much—and we should do the group in-
surance—Ifor this whether we should
approach the LIC people or we should
bhave to build up an organisation to
do this and also how to strengthen
the organisations to see that whatever
equipments there are they are operated
by the better qualified staff. At least I
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want to assure this House that govern..
ment will give a sympathetic comsis
deration and we shall see that all
these things are implemented in &
manner that we ghould be able to take
care of our workers.

Sir, I must say many trade wunion
workers includmg Shri Damodar
Pandey were the first to suggest to us
that there should be a national wel-
fare fund for the workers and the
workers working mn the coal industry
will come forward and donate one
day’s salary and let the matching
salary be given by the Government
and the companies so that we may
have a good amount of fund at our
disposal if such tragedies happen, Not
that we will wait for tragedies to
happen, Even the loss of one life is
very pracious and we have to see as
to what can we do for their children's
education. We are thinking on these
lines The committeec which has been
formed under my chairmanship has
been formed with this end in view as
to what should be the immediate re-
lief given to these families and what
should be the long term relief to those
who are involved in such accidents.
Already one meeting of this committee
has taken place and the second meet-
ing js iaking vlace this evening after
this debate is over We are thinking
of what can we do for the education
of the children of thoese unfortunate
familier who are in thic difficulty:
what we can do for the marriage of
the daughters of those people who are
trapped: whether we can work out
long-term pension or provident fund
scheme for those families.

Sir, the Prime Minister has been so
good enough and kind enough that
she immediately gave Rs 4 lacs from
her fund and also told me that we
should see that this relicf is not given
in lump sum but we must work out
some schemes for long-term rea] as-
sistance to these families. We are
thinking on these lines and we
hope, that we will be able to work
out a schemg to everyone's =satis~
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faction. Even then I am fully aware
that no compensation can compen-
sate ihose families who have lost
either thewr husbands or sons or
brothers or fathers, But after all this
tragedy has happened and it was per-
haps beyond our control.

Now, the question is as to how to
compensate and bring relief and so-
lace to these families, We are trying
10 do this, It has been said perhaps
Mr, Ohri who was the Chief Execu-
tive of this mine was involved in an
earlier Jeetpur accident. This is not
correct. He was not the General
Manager at that time of Jeetpur. His
brother wag associated wilh Jeetpur
accident and he was asked by the
company to go from the company but
his headquarters at that time were
at Burnpur and he was working in
the planning organisation.

AN HON. MEMBER: Was he not in
the same organisation, namely,
1sco?

SHRI CHANDRAJIT YADAV He
was 1n the same organisation, But he
was at Burnpur No reference has
been made about him. Sir, I will very
humbly say this was not the time to
take action against the officials Our
first and foremost task was to see that
those who knew the nature and
character of the mine, we should take
their help to dewater the water which
was in that mine, That was the most
important work and, therefore, we
thought any person who knew the
mine if we remove him or take anjy
action against him perhaps it was not
in the interests of the work which we
had given top priority at that time

Sir, it has also been said that in
Jeetpur accident no action was taken
on the recommendations of the Jeet-
pur enquiry committee. This jg also
not correct Many suggestions were
made. One of the important sugges-
tions about a separate cadre of the
safetv and ventilation officers shculd
be organised. This suggestion was
implemented. Then there was the
suggestion that at the mine level the
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safety officers should be assisted by
the ventilation officers, This sugges-
tion was also implemented. Then there
wag the suggestion about the revival
of the pit safety committee. This was
also implemented. There were many
other suggestions regarding super-
visory officers including engineering
officers to be made fully aware of
their duties and responsibilities. These
duties and responsibilities were clear-
ly defined and they were given to
these officers and its compliance has
been observed regularly. Certain
officers who were found responsible
particularly three officials, Sarvashri
K. R. Dhandwal, Verma and O. P.
Ohri—not this Ohri—were removed
from the company and action was
taken against them.

Sir, it will not also be correct to say
that the DGMS hag warned or rather
prohibited the working of Horizon
No. 1. There was no report like that
and there was no indication from that
organisatjon.

Sir, certain suggestions have been
made here. Now, the hon. Minister
of Energy has appointed a committee.
What js the purpose and object behind
the appointment of this committee?
After thig tragedy, it is not that we
are shutting our eyes. May be that
this tragedy itsclf has awakened us.
As it has been said, it has roused the
conscience of the whole country. Why
should we not presume that this kind
of thing may happen and why should
we not do everything possible to pre-
vent such things from  being
happening?

As T have said earlier, it is normal
thing that there is seepage of one
million gallons of water in this mine.
For the purpose of de-watering, every
arrangement was made at the mine
level and the work wag being done.
Certain  horizontal pumps ‘were
working—flve of them—but, unfor-
tunately, they are now flooded There
were alsg two-three pumps avaflable
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at the station and they were ysed.
BCCL also rushed all the avaiable
pumps. Sir, I have earlier expressed
our gratitude to the Soviet Union and
to Poland whose experts are even
today working very hard along with
our officers; their pumps are also
working. The USA and West Ger-
many have also offered their help.
‘We have also expressed our gratitude
to them. But, it took some time to
instal the pumpg from the Soviet
Union. The nature of the mine is
such that even though the pumps
started working, there were certain
difficulties. Even the experts who
came could not understand how to
work in this complicated situation.
Later on, other experts also joined
them. Even today, though five pumps
are available at the spot, only three
pumps are working. The pumps
available in our country are of the
capacity of 500-800 gallons per
minute, The pumps from the Soviet
Union which we got are also of 350
gallons per minute capacity. It is not
that they are high-capacity pumps and
that we are lagging behind in this
respect. This is not the case. At the
moment, we are able to pump out
about 12,000 gallons per minute, Out
of this, 756 per cent of the water is
being pumped out by the pumps
available in the country itself. We
ensured that they reached the spot at
the earliest opportunity. But, we are
extremely sorry, our heart is full of
sorrow and pain, that this tragedy
has taken place. Certain suggestions
have been made. As I said earlier,
this accident should not be linked
with the safely conditions in the entir
coal ‘mines. As I said carlier, measures
were being taken, The organisation
had been strengthened. But, we feel
it our duty that we should go on
strengthening this. 1f there are morc
modern methods and if there are
better qualified people available, we

should take advantage of them. If
certain suggestions have been made by
the Members, why should we not
take advantage of those suggestions
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and see that the incidence of acci-
dents is reduced tc the minimum?
With these words, Sir, I would like
to assure the House...

SHR1I SAMAR MUKHERJEE:
Mr. Yadav, I am told that this pump-
ed out water is polluting the Damodar
and other rivers. DVC has issued a
warning.

SHRI CHANDRAJIT YADAV: Let
us not go by the BBC, I am very
sorry to say that sometimes the BBC
comes out with fantastic and baseless
news. They came out first with the
news that 900 people got trapped in
this.

SHRI SAMAR MUKHERJEE: Not
BBC, but DVC.

SHRI CHANDRAJIT YADAYV: Even
DVC. Let us not go on the basis of
baseless rumours published in some
newspapers. I am very sorry to say
that some newspapers sometimes
unnecessarily and baselessly quote
officials when the officials had not
made those statements. Even they
have been quoted like this in news-
papers.

I would like members to bear with
me. Dewatering operation is still
going on. Today nothing ghould be
published in the press which would
unnecessarily demoralise our work-
ers, which would create misunder-
standing. We are all occupied with
the most important and top priority
work of dewatering the mines and
providing relief to those families,

It has been said that many money
lenders are perhaps harassing those
people. I must say that the Bihar
Government, particularly the local ad-
ministration under the supervision of
the Deputy Commissioner, Dhanbad,
have done commendable work. I will
be failing in my duty if T do not pay
my gratitude to them. They have done
their maximum. As social workers,
those people have been working day
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and right. We have seen that they have
reached every family., They have
taken carc of every family., Even
the police did extremely good work.
They have been giving every possi-
ble support. I want to assure tne
House that nobody would be allowed
to be so hard-hearted as to exploit
these people. If anybody does so and
harasses them, it wiil be brought to
our notice and we will take the
Btrictest action; if it ig brought to our
notice, the sirictest measures will be
taken against those people who have
the courage to create any kind of
harassment to these families.

1 want to say a word of gratitude
t0 the social organisations. Many
State Governments have come for-
ward with their donations. Many
trade union organisations have come
forward with theiwr donations. So also
many individuals. As you have seen,
in this House also there was a pro-
posal about it. Shri Shankar Dayal
Singh was saying something about
it. The House knows it already. To
those who have extended their help
in any form, we are very grateful.

This tragedy 1s, really speaking, a
national tragedy. Therefore, our
people have extended every possiblc
support and help to these people. 1
must say that the House has de-
bated this issue keeping m mind tha:
concrete suggestions should come out.
We will take all these into considera-
tion. The court of inquiry will go
into all the details. We have re-
quested the ex-Chief Justice of the
Patna High Court to start the inquiry
as soon as possible. On Commiliee
formed by the Energy Minister nas
already started working. The Com-
mittee for the co-ordination of reliefl
under my chairmanship has slarted
working. 1 want to assure the House
that everything possible has been
done and our effort will be to see
that this kind of tragedy does not
occur in future. Whatever has to
be done, should be done by the
Government,
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DR. RANEN SEN: I do not want to
make a speech. When I spoke, I
levelled certain criticism againsgt thc
Energy Ministry. I had quoted about
the failure of the Energy Ministry to
lock after mines safety., I gaid that
Mr. Pant was more interested in
production and nobody was interested
i mines safety. I had quoted the
Presudent of the Burdwan District
Congress Committee who had openly
said in a newspaper- that the mines
in Asansol and Raniganj are in a very
precarious condition. He had asked
for a proper inquiry.

SHRI SHANKAR DAYAL SINGH:
Do not allow a new discussion. He
hag already started it.

DR. RANEN SEN: No diszussion.
Mr. Pant was not here at that time.
Nc¢w he is here, Otherwise, I would
not have raised thig point.

The Congress President had stated
that a thorough enquiry into the
condition of mines, the safety and
security aspect of it, has to be made,
to find out the actual position.

18.00 hrs.

SHRI CHANDRAJIT YADAV: That
is » wider aspect. The hon. Member
has made the suggestion and the
Government will look into that

oY T Agig 98 (AR W)
faa P=ar HtT glagqet M7 qgaar &
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SHRI CHANDRAJIT YADAV: It is
a very important question and I
should like to say a word. As soon as
we reached the site, immediately we
announced that not only one person
will be given employment but ade-
quate employment to all those fami-
lies will be given. We have already
offered certain employment to those
who came forward and offered them-
selves for employment.

SHRI PRIYA RANJAN DAS
MUNSI: I want to make one sugges-
toon, with the fullest satisfaetion on
the statements and the answers he
hay given in the course of this debate.
When he sits as the Chairman of the
committee, will he be kind cnough tn
consider @ major problem? The mine
will be closed and possibly there will
be no operation there The workery
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w!m were working there will be
without employment. How wil] they
survive?

SHRI CHANDRAJIT YADAV: We
have seen that all those who were
working in that mine were given
alternative employment, Some of
them, about 800 of them are is this
rescue operation; others have been
shifted to the neighbouring mines, As
we have said, we will gee that every
one of them is given hig salary for
thbis month and we shall see that none
of them is without a job.

18 05 hrs.

The Lok Sabha then adjourned till

Elcven of the Clock on Thursday,
Jeruary 15, 1976/Pausa 25, 1897
(Saka).



